
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 
TA No. 

DATE OF DECISION 

ri 3u.;:Tjr 	1 	
Petitioner 

Advocate for the Petitioner(s) 

Versus 

Jfl,J.(.) i ., Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 	- 



: 2 : 

Jhri 3upecira .Pate1 
Retired /sst. Engin(_-,.er, 
es tern Railway, Bhuj. 	 : pplicant 

dvocate: 1r.1,.K.hah) 

Versus 

union Ct India 
Through: 
General ?'ianager, 
4estern Railway, 
Churcagate, Boaoay. 	 : Resaondent 

idvocae: ir.N..hevde) 

CR;L OPjElk 

IN • 0..No.233/92 

Date 

Per: Hor1'bleir.N.j3.ate1 	; Vice Chairman 

Miter come discussion at the Bar end noting that 

teere flcS been inorainete delay in concluding the enquiry 

which is initiated in 193 against the aeplicant, a 

retired employee of the railways, anu after taking 

sense of the learned aavocats o both the slues, it 

p 	 LJe.r to us that this matter can he finally disosed 

O.L. jay jsSUjflr suitable directions to he rescoriderits. 

ccoraingiy we direct the resoondents :- 

(i) 	To concluue the disciplinary :roceedings 

peneing against the applicant latest 

within 4 months after the receipt of a 

I 	 copy of this oreer. 

xii) 	To work-out the comtuted value of aension 

ayable to the aiplicent on the basis of 

the pension which is being paid to him 

: 3 : 



, X , 

atirasent ace to ay the said amount 

ta him, minus an amount of c.10,000/-

which may be iaithheld Oy the respondents 

for a)propr1atiOn towards any amount 

found to be recoverable from the applicant 

at the conclusion of the encjuiry. This 

aayment of commuted value of pension 

minus, .iO,OOO/-, will be made to the 

a? Licant within a period of 8 weeks 

from the date of receipt of a copy of 

this order by the respondents, 

If the applicant is exonerated at the 

enquiry, the aforesaid amount of R.lO,OOO/-

shall be paid to him by the respondents 

within two weeks after the order exoneratin(.i 

the applicant. 

If any amount is payable to the applicant 

uncter the rules on account of leave 

encashment and/or final T..7., the respond-

ents are directed to make payment of the 

same to the applicant within 8 weeks of 

the date of receipt of a copy of this 

order. 

If the amount Louna recoverable from the applicant 

exceeds ia.iO,OOO/-, the respondent will be at liberty 

to recover the excess amount from the monthly pension 

payable to the applicant by giving him suitable 

instalments. 

In view ot the above airections, Mr.K.1(.$hah 

the app ice tdseeks  permission to withdraw the O.J. 

with liberty to file a fresh GA. in the event of the 

: 4 



4' .  

:4: 

licnt being aggrieved by the decision that may 

he taken, in the departmental proceedings against the 

applicant. In that event i.e., in the event of the 

.pp licant chailening the eecision of the departmental 

enquiry, it will be oen to the aplicant to claim 

interest for deL y, it any, in the payment of gratuity. 

2ermission grnted with liberty as prayed for. 

O.. stinds disposed of as withdrawn. No order as 

to costs. 

S 	 /EL 
	

Y1 
(V. R.adhakrishnan 
	

C N.B. 'Patel ) 
Mont er () 
	

Vice-Chairman 

'pkk 1  



iiA/308/94 in o/233/92 

) ;e Report 
	

0 R 0 E R 

Mr.K.K.Shah waives service of M.A. :On a 

copy of M.A. being furnished to him. He agrees 

to extension of time by six weeks from today 

for conclusion of the Bepartmental Inquiry. 

This appears to be-reasonable. 	allowed. 

Time to conclude the Depart- ental Inquiry extended 

till 10/8/1994. M.A. disposed of accordingly. 

(N.B. 
Vice C1airrnan 

te j 	 aab 

M.A.507/94 in OA 233/9 2 

tQ 94 	 Mr.Shevde states that the copy of 

is furnished to Mr.K.K.Shah Adjourned to 

21.10.94. Name of Mr.K.i.Shah may be shown. 

(K.Ramarry ) 
Member • A) 

Si 

N.E. Pjtel ) 
Vice Ch/irman 

npm 



Date 	Office Report 
	 ORDER 

2l,lOi4 
	 Sick note filed by 1r.'K.K.hah. 

AdjournodtO 8.12.94. 

(K.Rartamoorthy) 	 (N.B. ptel 
M:nbe r (E) 	 Vice c2iairraari 

npm 

e.12.9 It 1;;  
_t 

as to whether the tepartment itself hasj 

the 7iscip1inary proceedthgsjAleast, 

mentioned as the date on which the Departrrr: 

has finalised the 9roceedings. It i 

stated wheth- r the matter is pending 

UPC, and if so, since when. The e:c 

application being thus incomplete 1  i1 

Railways aredirccted to complete the 

in these respec1atest by 144--h Decerr 

Call on 14.12.1994. 

	

I? 	 ( k 
(K.Ramamothy) 	 (N.3. P 

	

emher(A) 	 Vice Cha 

14.12. 
As the details which we requirec 

Mr. Shevdet) treat: Lhe ripplc.tj).1 a 

are not furnished today, M.A for exteriL 

time is rejected. 

(K.Rarnamoiy) 	 (N.BII Me.mber(A) 	 Vice 

ii 


